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Counszl for the applicant

Counsel for th2 raspondants
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Hon'ble Mr, Justicez D: L, M2hta, (Vice= Chairman)

Hon'ble Mr, P.P, Srivastava, Member (A)

PER HO3*BLE MR, JUSTICE D,L, MEHTA, (VICE-CHAILLMAN)

Hzard the lzarned counszl for the partiszs, At the requast
of the partizs the CA is decidad at th= s%age of Jirection, The
respondents ars directed to supply the copies of the order dated
24,12,92 by which the penalty has been imposad on the applicant, It
;s obligatbry duty of the applicant to collact it and in casze he
fe2ls any difficulty, he should approach the Additional Superintenden
Post Office, Jaipur City. The applicant will now file an appeal
aghinst the order of the Disciplinary Authority. It is ohserved that
the question of limitation shdll be considerad syapathetically,
taking into considaration the_pendency of thiz QA in this Tribunal.

The QA is disposad of accordingly with no order as to costs,
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(P.PJ SRIVASTAVA) : . « MEHTA
Member (A) Vice=Chairman




